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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD
ORIGINAL APPLICATION NO.708/92; .
DATE OF JUDGEMENT? 1IL'3‘3} 1993
Between
p.Kantha Rao «+ Applicant
and
1. The Regional Provident Fund Commissioner,
Andhra Pradesh, Barkztpura Hyderabad-27
2. The Regional Provident Fund Commissioner I
Visakhapatnam,. - -«  Respondents
, | |
Counsel for the Applicant i+ Mr D,V.Sitaram Murthy
Counsel for the Respondents :3 Mr Vilas Afzulpurkar
CORAM:

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER(JUDL.)

JUDGEMENT
This is an application filed by the éppiicant herein

uncder Section 19 of the Administrative Tribﬁnals Act to
consider the posting of the applicant as Head Clerk at
Visakhapatnam pursuant to the order égiff_gf;;ué—fj

dated 14.5.92 after déclaring the posting of the

on promotion

applicant Ao the Reyional Office at Cuddapah as illegal
with all consequential beneflts such as seniority, etc%r
frcm the date of promotion ¢f his juniors aﬁd pass such

other orders as may deem fit and proper in ihe circumstances

of the case.

2. The facts giving rise tc this OCA in brief may be
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stated as follows:
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3. The applicant is a Hindu by birth and belongs to
Scheduled Caste community. The app icant was appcinted

as Lower DivisionClerk in the office of the Assistant
Provident Fund Commissioner at Visakhapatmam on 28.5.79
under the quota reserved for scheduled caste. On 28,5.89,
according to the applicant, he gave up Hinduism and
embracedchfistién%%j%nd later on ggf%.10.90: the applicant
is said tohévé:given up Christianity and embrased

Sikhism. _;Accq:diné ﬁo ! the applicant from 5.10.90

onwards, he belongs to the Sikh religion.

4, The applicant was promoted to the post of UDC

w.e,f, 4,6.91, :'7 —=7 in the Departmental

examination that was held for promotion to the post of Head

kclerks“;p-ﬁbé yg?fiiQQQ&he applicant was permitted to

appear in the said examination along with other eligible
candidates pending verification of his caste status,

In the meanwhile, many reports from the SC/ST organisations
3§re méde against the applicant that the apﬁlicant should
not be given the benefit of SC employees in the matter of
promotion as he ceases to be a3 SC person conseguent to

his change = of religionms} So, the respondents started

to inguire about the caste status of the applicant. As

on today the saild enquiry about the caste status of the

applicant is said to be pending with the District Collector

Visakhapatnam.
5. The respondents as per their order dated 14.5.92,
——> posted the applicant to the post of Head Clerk f

.

in the scale of Rs,1400-2300/- on a long term(regular) basis
under EQ against a point reserved for m SC, to the Sub-

Regional Office at Cuddapah. It is the case of the applicant
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. Copy to:-

1.

The?Regiénal-Provideht Fund Comﬁissioner;‘Andhra Pradesh,
Barkatpura, Hyderaba?-Z?.r

-

2. The Regional ProvideTg Fund Commissioner II Visakhapatnam,
3. One copy to Sri. D.V.Sitaram Murthy, Adwocate, CAT, Hyd.
4, One copy to Sri, Vilas Afzulpurkar, 8C for PF, CAT, Hyd.
5. One spare copy.
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that there are vacancies _of ithe postsof Head Clerksavailable
at Vijayawada and Visakhapatnam and hence, he should be
posted at Visakhapatnam itself.mgaimkxxkx The applicant
haéLmade several rébrésentations“in this regard to the
respondénts but in vain. Hepcé, tﬁe present éA is filed

* for the relief(s) as already indicated above.i
6. As already pointed out, the verificatién of the
caste status of the applicant 1s still pending before
the ;Vcompetent agthoritv .,v,_fﬁ~ﬂm~e> The applicant
has filed a separate OA 475/92 challenglng the impugend
order of the respondents dated 14.5. 92,a§k;ng_ un,the
applicant to produce a fresh caste certificate that he
belongs to the Scheduled Caste Community. By separate
Judgement, the said OA is dismissed after upholding the
action of the reSpondenté ingééﬁiﬁé_“;fphe applicant to
produce a fresh caste certificate consequent tc his skainyg
changing of.religiod@l as valid. ::“'_/ibé_} promotion orders
will not come into effect until theée applicant produces
a caste certificate and the dispute about his caste status
is resolved by the compeﬁent authority. Hence, the present
0a 708/92 filed for setting aside the transfer of the
applicant to Cuddapahég—— is f—f-_,pre-mature. Hence,

the OA is liable to be dismissed and is accordingly

dismissed leaving the parties to bear their Own costs.
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(T. CHANDRASFKHARA REDD;)

Member(Judl )
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IN THE ,CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDLERABAD.

THE HON'BLE MK.JUPTICE V.NEELADRI R2O
- VICE CHAIRMAN
f AN

A
3

THE HON'BLE MR.Kk{BALASUBRAMANIAN :
MEMBER (AL#MN )

. THE HON'BLE MR.T.CHANDRASEKHAR
“ . REDDY : MEMBER(JULL)
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Admitted and Interim directions
issued.

Allowed,

T

ljisposed of with directions
[

Dismissed as withdrawn,
: :

“—iemissed
ot

’ Dismissed for gefault.
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Olf:dered/Rejected .
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